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CENTRAL AJMINISfRATIVE TRIBUNAL, 

ALLAHAB/O. 

Dated: Allahabad, the 21st day of December, 2000 

Coran: Hon• ble lv1r.Justice R.R. K. Trivedi, VC 

Hon' bl e Mr. .j. Uay al, .A.A1. 

Original Application No.486 of 2)()() 

Subhash Chand Yadav, a/ a 41 yrs., 

son of Sri Ran Harsh Yadav, 

E. n. B. P.twl. Badba Gardha Gorakhpur, 

District Gorakhpur. 
• • • • Applicant 

l By Af vocate Sri R. P. Singh) 
' 

Versus 

l. Un i on of India, through $ecreta.ry, 

Department of Post and Telegraphs, 

New Delhi. 

2. Post Master General, Gorakhpur. 

3. ~nior SUperintendent of Post Offices, 

Gorakhpur. 

• • • • • • ~spohdents. 

ORDER ( cP aJ COJRT ) 

{By Hon' ble Mr. Justice R.R.K. Trivedi, VC) 

The facts giving rise to this application 

are that the applicant Sub hash Chandra Yadav was 

appointed as Extra Departmental Branch Post Master 

under the appointnent order dated 5th Novanber,1999 

on temporary basis. The service of the applicant, 

however:, has been terminated by an orde r dated 

13th April, 2000 (Annexure No. l to the 0\) under 

atle 6-B of P ost and Telegraph Extra D•par1mental 
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Agents (Con~u ct & Service) Rules, 1964 (he.re in after 

referred to as the 1 &.!les'). Aggrieved by the said 

order, this application u/ s 19 of the AcJllinistrative 

(Tribunals) Act, 1985 has been filed. 

' 
2. The learned counsel for the applicant has 

subnitted that though in the impugned order, it is 

stated t hat it has been passed under Rule 6-B of the 

fllles, the true facts are that the appointmentof the 

applicant has been cancell ed by t he ~s pondents on ....__ 
.....,...._ \)-... ~er?- L\_~cv~ 

t he basis of sane alleged irregula r it'l • t he nature,.{ 

has not been disclosed. Reliance has been pl aced by 

the learned counsel for t he applicant on Para- 17 of 

the Counter Affidavit, which reads as under:-

11 That contents of para 4.5 of the Orig i nal 
application are matters of record. HoWever. 
it is stated that the said appointnent having 

beem fo und to be irregular and has been 
cancelled v ide order d ated 13th .Aprib, 20CO". 

The learned counsel for the applicant has also relied 

on the Full Bench judgment of this Tribunal in the case 

of lilakdhari YQdav vs. Union of India and others (1997) 

36 ATC 536. The learned counsel for the applicant 

has also submitted that the appoihtment of the applicant 

was made on regular basis after obtaining the nanes 

from t he Snployment Exchange, as shONn in Para-4 of 

t he counter affidavit. 

3. ,·1e have considered sul:m is s ions of the learned 

I 

counsel for the applicant and, in our opinion, submissions 

have force. Under Rule 6-B of the Rules, se.ivice 

can be tenninated by an order s:impl iciter Without 

causing any stigna against the applicant. H0wever, 
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the order, though appears an orde.r teIIDinating the 

services s:impliciter, but in view of the allegations 

made in the counter affidavit that appoin1ment of 

the applicant has been cancelled on account of sane 
• 

irregularity, it appears that the provisions of 
'-'~e. b - .. "' \..v-~i ("l-,? -~-

f\Jle 6-B ~ a canoufladge art!, in fact, appointment 

of the applicant has been cancelled. In case the 

appointment of the applicant sufferred fran any 

irregularity/illegality, it could, no doubt,. be 

cancelled by the Respondents. But before that, 

the applicant was entitled for a s ho~cause notice 
......._., 

and opportunity of heari~, which unfortunately haf v. 

not been done in this case. The nature of the 

irregularity also has not been disclosed. In the 

circumstances, in our opinion, as the order has 

been pass ed in violation of principle of natural 

justice, it cannot be sustained. The O.A. is 

accordingly all~1ed. The :impugned order dated 

13th April, aJCO is quashed. The appli~-R~~~~llM ..-..-~--i\ 1-L.$ 
~ --~t,~~ ::Ii· ... ...r- v-._ ~ ,, 

be entitled for reinstatement on t he post~ - back . 

wages. HdeYever, it shal l be open to t he respondents 

to pass fresh order in accordance i.v i th l aN. There 

will be no order as to costs. 
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